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Micro and Small Enterprises-Cluster Development Programme (MSE-CDP), Scheme for
Promotion of MSMEs in North Eastern Region and Sikkim, Tool Rooms and Technology
Centers, Mission Solar Charkha (MSC), Scheme for Fund for Regeneration of Traditional
Industries (SFURTI), Procurement and Marketing Support Scheme, Entrepreneurship
Skill Development Programme (ESDP), Credit Guarantee Scheme for Micro and Small
Enterprises (MSEs) and Credit Linked Capital Subsidy and Technology Upgradation
Scheme (CLCS-TUS).

Extension of statutory approvals for leasing of mines

2477. SHRI T. RATHINAVEL: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that environment and forest related clearances are major
irritants to auction mines;

(b) whether it is also a fact that Government is considering to extend the validity
of key statutory approvals like environment and forest related clearances by three years
in respect of mining leases which are due for expiry by March 31, 2020;

(c) if so, the details thereof;

(d) whether it is also a fact that the steps, if implemented, will ensure hassle free
auctions of the mines besides facilitating seamless change in ownership; and

(e) if so, the details thereof?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) Environment Clearance
and Forest Clearance are statutory requirements under Environment Protection Act,
1986 and Forest Conservation Act, 1980 for carrying out mining operations.

(b) to (e) The steps being taken by the Central Government will facilitate the
seamless reallocation of the mines expiring on 31st March, 2020. To expedite the auction
of mines which are due to expire on 31st March, 2020, General Exploration (G2) over
the entire mineralised area under the mining lease has been completed in working mines.
The modality for seamless grant of fresh Environment Clearance and Forest Clearance
in respect of mining leases expiring by March 31, 2020 has been worked out in
consultation with Ministry of Environment, Forest and Climate Change.

Illegal sand mining

2478. SHRI TIRUCHI SIVA: Will the Minister of MINES be pleased to state:

(a) whether Government has taken any step to stop the illegal mining of sand
from river banks;



338 [RAJYA SABHA]Written Answers to Unstarred Questions

(b) if so, the details thereof; and

(c) whether Government is planning to allow the import of sand for construction?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) and (b) Section 23C of
the Mines and Minerals (Development & Regulation) (MMDR) Act, 1957, empowers the
State Governments to make rules for preventing illegal mining, transportation and
storage of minerals and for the purposes connected therewith. Sand is a minor mineral
under Section 3(e) of the MMDR Act. For minor minerals, all policy and legislation for
grant of mineral concessions, regulation and administration is covered in the jurisdiction
of the State Governments under the MMDR Act and the Rules framed thereunder.

(c) As per the ITC (HS) Scheduled (Import Policy), 2017, notified by Directorate
General of Foreign Trade, import policy of natural sands all kinds is free. Therefore, the
question of allowing / granting permission for import of sand for construction does not
arise.

Auction of iron ore mines and the extension of lease

2479. SHRI VIVEK K. TANKHA: Will the Minister of MINES be pleased to state:

(a) whether Government is planning to extend the mining leases of Iron ore
lease holders (private merchant miners), which are due to lapse in March, 2020;

(b) if so, the details thereof and if not, whether any steps have been taken to
expedite the auction of Iron ore blocks which are due to lapse in March, 2020; and

(c) if so, details thereof?

THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) No, Sir. The mines
expiring in March, 2020 are to be reallocated through auction.

(b) and (c) To expedite the auction of mines including Iron ore mines, which are
due to expire in March, 2020, General Exploration (G2) over the entire mineralised area
under the mining lease has been completed in working mines. The modality for seamless
grant of fresh Environment Clearance and Forest Clearance has also been worked out
in consultation with Ministry of Environment, Forest and Climate Change.

Scrambling for auction of mines

2480. SHRT T. RATHINAVEL: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that Government had asked the States involved in mining
to prepare the roadmap for a transition;

(b) if so, the details thereof;


